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 ed,  we  shall  look  into  the  matter  and
 see  why  these  facilities  have  been
 withdrawn,

 3.35  hrs.

 STATUTORY  RESOLUTION  RE  EX-
 PORT  DUTY  ON  GROUNDNUT  KER-
 NEL,  GROUNDNUT  IN  SHELL  AND

 COFFEE

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  Mr,  Speaker,  Sir,  I  beg  to
 move  the  following  Resolution:—

 “That  in  pursuance  of  sub-section
 (2)  of  section  4A  of  the  Indian
 Tariff  Act,  934  (32  of  +1984),  this
 House  approves  the  notification  of
 the  Government  of  India  in  the  Mi-
 nistry  of  Fmance  (Department  of
 Revenue  and  Insurance)  No.  GSR
 75(E),  dated  the  22th  February,
 1976,  increasing  the  export  duty  to
 Rs.  800  per  tonne  on  groundnut  Ker-
 nel,  Rs,  800  per  tonne  on  ground-
 nut  in  shell  and  Rs.  300  per  quintal
 on  coffee,  with  effect  from  the  date
 of  publication  of  the  said  notifica-
 tion”

 As  against  the  statutory  rate  of  Rs.
 29530  per  tonne,  groundnut  hag  been
 completely  exempted  from  exorpt
 duty  by  a  notification  issued  on  the
 0th  July,  1958,  Similarly,  the  effective
 rate  of  export  duty  on  coffee  had
 been  fixed  at  50  Paise  per  kilogram
 or  Rs.  50  per  quintal  by  a  notification
 issued  on  the  6th  June,  966  as  against
 the  statutory  rate  of  Rs,  23.00  per
 quintal,

 13,16  brs.

 (Mr,  Deeory-Seraxer  in  the  Chair]
 In  recent  months,  the  domestic  mar-

 ket  price  of  groundnut  had  been  rul-
 ing  substantially  lower  than  the  price
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 ports  of  these  commodities  in  the  pr
 valling  situation,  the  export  duty  Ef

 tonne  on  groundnut  in  shell  and
 Rs,  300  per  quintal  on  coffee.

 A  suggestion  has  been  made  that
 the  quantity  of  coffee  purchased  for
 export  prior  to  +12-2-1976  shoulg  be
 exempted  from  the  enhanced  levy,
 Whenever  an  export  duty  is  levied  or
 increased  on  any  commodity,  there  is
 bound  to  be  some  quantity  in  the  pipe-
 line  but  An  view  of  the  legal  position
 set  out  in  the  Customs  Act,  1962,  it
 is  not  poraible  to  grant  any  exemption
 in  respect  of  such  quantity  The  ap-
 propriate  course,  therefore,  would  be
 for  the  rade  to  approach  the  Coffee
 Boarg  for  any  relief  in  the  matter

 It  has  8350  been  suggested  that  while
 in  the  prevailing  situation  of  doestic
 and  international]  prices  there  may
 be  justification  for  increasing  the  ex~
 port  duty,  downward  adjustment  =  in
 the  rate  should  be  made  if  the  prices
 starteq  falling  in  the  international
 market  I  may  reiterate  that  the  inci-
 dence  of  export  duties  on  the  compe-
 titive  position  of  Indian  goods  in  the
 foreign  markets  is  kept  under  review
 and  necessary  adjustments  are  made
 as  and  when  necessary  in  the  inter-
 est  of  export  trade,

 MR.  DEPUTY-SPEAKER:  Resolu-
 tion  moved:

 “That  in  pursuance  of  sub-section
 (2)  of  section  4A  of  the  Indian  Te-
 riff  Act,  1984  (32  of  1984),  this
 House  approves  the  notification  of
 the  Government  oy  India  in  the

 Ministry  of  Winance  (Debartnient  of
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 409  per  tonne  on  groundnut  kernel,
 Rs,  600  per  tonne  on  groundnut  in
 bell  and  Ra.  300  per  quintey  on
 coffee,  with  effect  from  the  date
 of  publication  of  the  said  notifica-
 tion?

 There  ig  no  speaker  on  this  Resolu-
 tion.  So,  I  would  put  ६६  to  the
 House,

 The  question  is:

 “That  in  pursuance  of  sub-section
 (2)  of  section  4A  of  the  Indian  Ta-
 riff  Act,  934  (32  of  1934),  this
 House  approves  the  notification  of
 the  Government  of  India  in  the  Mi-
 nistry  og  Finance  (Department  of
 Revenue  and  Insurance)  No,  GSR
 75(E),  dateg  the  l2th  February,
 1976,  increasing  the  export  duty  to
 Rs.  800  per  tonne  on  groundnut
 kernel,  Rs.  600  per  tonne  on  ground-
 mut  in  shell  and  Rs,  300  per  quintal
 on  coffee,  with  effect  from  the  date
 of  publication  of  the  said  notifica-
 tion.”

 The  Motion  was  qdopted

 23.i8  hrs.

 TAMIL  NADU  STATE  LEGISLA-
 TURE  (DELEGATION  OF  POWERS)

 BILL:

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  the  Tami;  Nadu  State  Legis-
 lature  (Delegation  of  Powers3  Bill.
 Shri  Mohsin.

 SHRI  SOMNATH  CHATTERJEE

 i
 The  Minister  is  not

 (Interruptions)
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  PARLIAMENTARY
 APFAIRS  (SHRI  §X  RAGHU  RAMIA.-

 Lay,  (Detegetion  of  Powers)
 Bw

 AH):  Nobody  expected  that  the
 earlier  item  would  collapse.

 (interruptions)

 MR,  DEUTPY-SPEAKER:  it  is
 not  the  fault  of  the  Minister.  We  had
 allotted  one  hour  for  the  previous
 item.  But  it  collapsed.

 SHRI  K.  RAGHU  RAMAIAH:  Shri
 Mohsin  is  coming.

 SHRI  SOMNATH  CHATTERJEE:
 But  he  is  late.  He  should  be  fined
 along  with  you!

 MR.  DEPUTY-SPEAKER:  Mr
 Mohsin,  you  have  been  saveq  by  the
 Opposition  Members.  You  must  thank
 them.  I  was  going  to  adjourn  the
 House  Now  you  may  move  your  ,Bill
 for  consideration.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र.  MOHSIN):  Thank  you.

 I  beg  to  move:*

 “That  the  Bill  to  confer  on  the
 President  the  power  of  the  Legisla-
 ture  of  the  State  of  Tamil  Nadu  to
 make  laws,  as  pased  by  Rajya  Sabha
 be  tken  into  consideration.”

 Sir,  the  House  is  aware  that  the
 Proclamation  dated  3lst  January  1976,
 made  by  the  President  under  article
 356  of  the  Constitution  in  relation  to
 the  State  of  Tamil  Nadu  provides
 inter  alia  that  the  powers  of  the  State
 Legislature  shall  be  exercised  by  or
 under  the  authority  of  Parliament.
 However,  in  view  of  the  otherwise
 busy  schedule  of  business  of  the  two
 Houses,  it  woulg  be  difficult  for  Par-
 liament  to  deal  with  the  various  le-
 gislative  measures  that  may  be  neces-
 sary  in  respect  of  the  State.  It  would
 be  even  more  difficult  institutions
 requiring  emergent  legislation.  The
 Bill,  therefore,  seeks  to  confer  on  the
 President  the  power  of  the  State  Le-

 “Moved  with  the  recommendation of  the  ल्बडन्ा  — President.


